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Directors of Natfonalised Banks

-57.  SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI :
SHRI K. HALDER : -

SHRI RABI RAY :

SHRI INDRAJIT GUPTA :
SHRI YOGANDRA SHARMA :
SHRI S. M. BANERJEE :
SHRI SAMINATHAN :

SHRI DHANDAPANI :

SHRI MAYAVAN :
-SHRI NARAYANAN :

SHRI N. R. LASKAR :

SHR1 S. C. SAMANTA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have chosen
panels of persons to be appointed as
Directors of nationalised banks;

(b) if so, the name of the persons in-
cluded in the panels; and

(c) whether the employees’ represen-
tatives have also been included in the
Board of Directors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA .
CHARAN SHUKLA) : (a) and (b).. No,
Sir. However, the first Board Of Direc-
tors of the fourteen nationalised banks
were constituted on 18th July, 1970, in
terms of Sectiop 7 (3) of Banking Com-
panies (Acquisition aid Transfer of
Undertakings)- Act,. 1970. A statement
giving the names of .members of first
Board of Direcfors of the fourteen banks
is laid on the Table of the House. [Pla-
ced in Library. See Nq. LT—3711/10]

(c) The PFirst Board of . Directors
do not include representatives of: - the
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employees of the banks. Under the Renk-
ing Cumpanies (Acquisition and Transfer
of Undertakings) Act, 1970 such represen-
tatives are required to be included, in the
Boards of Directors to be coastituted
under the scheme which will be shortly
framed by the Central Government under
section 9 of that Act.

Offer to Import High- Speed Diesel
Ofl by Esso

58. SHRI VASUDEVAN NAIR
SHRI RAMAVATAR SHASTRI :
SHR1 ESWARA REDDY :

SHR1 DHIRESWAR KALITA :
SHR1 YOGENDRA SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the American Oil firm
ESSO has submitted ‘a proposal offering to
import high-speed diesel oil and light
diesel oil;

(b) if so, the details thereof;

(c) whether Government have exa-
mined the proposal; and

(d) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHR1 D. R. CHAVAN): (a)
No.

(b) to (d). Do oot arise.

Arrears of Income Tax agajnst Shri
Haridas Mundbra and bis .
Coucerns

.59. SHRi C. JANARDHANAN :
SHRI RAMAVATAR SHASTRI :
SHR1 INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA :
SHRI B. K. MODAK :

SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of FINANCE be

pleased to state *-
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(a) whether the amount of arrears
against Shii Haridas Mundbra and his
concetns which stood originally at Rs.
479,35,000 has heen brought down to Rs.
1.97 crores;

(b) if so, bow the original amount
bhas been brought down to the present
level; and

(c) the extent 1o which the arrears
outstanding against Sbri Mundhra and
his concerns have been realised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(b) Does, Sir.

(c) Information regarding the extent
of realisations from Shri Haridas Mundhra
and the concérns controlled by Shri
Mundhra is not readily availabie. It is
being collected and will be laid down on
the Table of the Sabha as early as possible.

Setting up of a ncw Banking Commis-
sion to Make Recommendations re:
Policy Changes

60. SHRI VASUDEVAN NAIR :
SHRI RAMAVATAR SHASTRI :
SHRI INDRAJIT GUPTA :
SHR1 H. N. MUKERIJEE :
SHRI DHIRESWARA KALITA :

Will the Minister
pleased to state :

of FINANCE be

(a) whether it is a fact that no dicision
has yet been taken on the proposal to sét up
a new Bapkipg Commission to make recom-
mendations for policy changes following
nationalisation of the top commeércial
banks; and

(b) if so, the reasons for tne delay in
taking a decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
There has been no proposal under consid-
eration for setting up a new Banking Com-
mission.





